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NoTrFrcATIONS UNDER Densr Sixa GUR-
PWARAS ACT, 1971 AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to
lay on the Table—

(1) A copy each of the following
Notifications under sub-sec-
tion (4) of section 39 of the
Delhi Sikh Gurdwaras Act,
1971:—

(i) The Delhi Sikh Gurdwaras
(Second Amendment)
Rules, 1974, published in
Notification No. F.18/47/
74-Judl, in Delhi Gazette
dated the 7th November,
1074,

{ii) The Delhi Sikh Gurdwara
Management Committee
(Eleation of Members)
(Amendment) Rules, 1974,
published in Notification
No. F.18(19)/73-Judl. in
Delhi Gazette dated 19th
November, 1974

iii) The Delhi Sikh Gurdwaras
Management Committee
(Registration of Electors)
(Second Amendment)
Rules, 1974, published in
Notification No. F.18(19)/
T3-Judl, in Delhi Gazette
dated the 18th December,
1974,

(2) A statement explaining the
reasons for not laving the
Hindi version of the above
Notifications simultaneously.

[Placed in Library.
§886/74.]

See No. LT-
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE ’

REPORTED ARSON AND SETTING ON FIRE
OF LABOURERS’' JHUGGIS AT JAUNPUR
VILLAGE IN MEHRAULY (DELHI)

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, I call the attention of the
hon. Minister of Home Affairs to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“Reported arson and setting on
fire of labourers' jhuggis at Jaun-
pur village in Mehrauli (Delhi) re-
sulting in the death of two infants”

THE MINISTER OF
AFFAIRS (SHRI K. BRAHMA-
NANDA REDDY): 8Sir, according to
the information furnished by the
Delhi Administration, on 25th Nov-
ember, 1974, at 630 AM. a report
was lodged by one Bassu at Mehrauli
Police Station that 25 Jhuggis and
three chhaparg of a labour camp at
Jonapur Pahari, about 10 Kms. south
of Mehrauli were burnt at about mid-
night belween 24th-25th November,
1974. A total of 26 families, consist-
ing of 106 persons in all were afTect-
ed by this disaster, Two infanis, a
six months old boy and a one year
old girl were burnt to death. It was
alleged by the victims that on 24th
November, 1874, at about 8 P.M. one
Kalu Ram, Contractor had asked
them that they should desert Bir
Chand, another Contractor and work
with him instead. This offer was re-
jected by the labourers as Bir Chand
paid them better wages. On this
Kalu Ram threatened them with dire-
consequences and left. It is alleged
that at about midnight he returned

with about 10 persons armed with
lathies and set fire to the jhuggls,
The complainant Bassu was
ly hit with a lathi while trying to

HOME
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rescue his son aged six months. In
the process the latter fell near the
door of the jhuggi. Bassu was thus
prevented from rescuing the child,
who was burnt to death. A one year
. old daughter of another labourer was
burnt as she was left inside the flam-
ing jhuggi through o misunderstand-
ing between her parents about her
whereabouis. The culprits while re-
treating are also alleged to have re-
moved silver ornaments from the
person of some of the women folk.

On receipt of this report the police
immediately registered a case FIR No.
349 dated 25th November, 1974, under
sections 436/302]147{148/149 IPC at
Police Station Mehrauli and rushed
to the spot, Section 395 IPC was also
added later on. The dead bodies
were removed for post-mortem and
the crime team and the experts from
Central Forensic Science Laboratory
were summoned to the spot. Super-
intendent of Police, South District,
and Sub-Dijvisional Police Officer,
Hauz Khas, also visited the place to
supervise the investigations. Five
persons, including the eclder brother
of Contractor Kalu Ram have since
been arrested and vigorous efforts are
being made to apprehend Kalu Ram
and the remaining accused persons.
Action under sections 82/83 Cr.P.C,
for declaring the remaining accused
as proclaimed offenders has been
taken and their moveable property
has been attached. Addl District Ma-
gistrate (South) also visited the spot
and relief measures were organised.
A sum of Rs. 50 was disbursed to
each of the 26 families who were also
given rations for three days, Alter-
native temporary accommodation was
arranged for the victims and they
were also given some advance pay-
ment by contractor Bir Chand. Ad-
ditional relief measures are under
consideration of the Delhi Adminis~
tration. It is a matter of great regret
that such & gruesome tragedy has
taken place. Police is making vigor-
ous efforts to apprehend the remain-
ing culprits.

village (CA)

SHRI VAYALAR RAVI: As the
hon. Home Minister said this is a
very regrettable incident which hap-
pened just under our very nose. We
cannot say that the Government is
lacking in their attitude, The Gov-
ernmsnt has acted very promptly and
arrested flve people. It is good. But
meantime it has raised some relevant
points which I would like to place
before the Government.

These people who are living in
jhuggies and jhopries are workers
and poor labourers. They are shunt-
ed from one corner to another,
There is no job security for them.
There is no proper wage system,
These contractors treat them as slaves
and say ‘Either you come with me or
I will kill you'. They threaten them,
‘I will put fire to your jhuggies if you
do not obey my orders’. That is the
condition of these people. It must
have drawn the attention of the Gov-
ernment. But what is the attitude
they are going to take towards these
poor people with regard to job secu-
rity, payment of proper wages and
proper living conditions? The term
‘living conditions' is a wide term, But
they work for 10 or 12 hours a day
and what is the wage they gel? What
is the job security? These contrac-
tors treat them very miserably, The
contractors have become a new class
in this country and since independ-
ence they have become a moneyed
people with all their black money.
With their money power they think
they can intimidiate and use all their
force on these poor people. They
think whatever happens, they can
escape with their money power. It
is a social problem. I am very glad
my colleague, Shri H. K L. Bhagat,
took up this matter and he demand-
ed three things from the Lf. Gover-
nor. One is the arrest of the eulprifs
which the Government have already
done. The other is about reliel. The
Rs, 50 given is inadequate and I am
sure the Home Minister will agree.
I am glad that he is taking further
measures. It is said that they were
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[Shri Vayalar Ravi] .
given three days’ ration. It is all not
adequate. Adequate relief should be
given to these people. About hundred
families are affected. The Minister said
that some more measures are being
taken, I request the Home Minister
should spell out what are the specific
relief measures they are taking.
Some measures have already been
suggested by Mr. Bhagat. The other
thing is the security. They have no
security of job. Then, their lives are
in danger. I want full security
should be ensured for these poor
workers and their families. The
Home Minister said that Police pat-
rolling has been intensified. It is not
enough. The confidence of the people
has been shaken and the Government
must take immediate measures to
restore that confidence so that they
can live in peace.

Then this kind of contract system,
hired labour and contract labour and
the slavery system has to be stopped.
I want to know what specific mea-
sures are being taken in this regard,
What are the steps being taken by
the Government to apprehend the re-
maining culprits?

SHRI DARBARA SINGH (Hoshi-
arpur): The permit of the contrac-
tors should be cancelled.

SHRI K. BRAHMANANDA RED-
DY: The hon. Member has raised
some Wwider questions like housing

jhuggis at Jaunpur - 2332
o village (CA) - -

lief to these wictims. As I said,
effective and quick steps will be
out only to apprehend the rest of
accused but also to bring them
fore a court of law. You would hav
seen from my statement that proper-
ty worth sbout Rs. 80,000 or 1 lakh
bas already been attached.

784

[ ]

SHRI VAYALAR RAVI: Will the
licences be confiscated? He i3 a
licenced contractar,

SHRI K. BRAHMANANDA RED-
DY: I have to find out what the legal
implications are, what the contract
is about, ete.

MR. DEPUTY-SPEAKER: Shri
Jagannath Rao Joshi.

o WwATE W e (W)
IITEqE JEWEE, AT faeeT § adt
YIRS I, UE A WHHTE WL eI
FHIFAE g, Raw i afsam
T g &, fon T 6 & amdy 1z
weft oft #77 ot sz 43T STGATE |
o7 g T AT AW TA aTA A A
g¥w fagr g fv ov O a0 a7
27 gur § foa Forsdar § WIS
eiZ ot Y 7 S ur awnn § ) e
arw oy & f& W O T R
FIEI s@ER Wi M §)
w1 7@ R A wenE
NITWEH A H N VW IR
s afr el fordard &Y amw
TTAHT TG A &Y B TATHK TR AT,
o RRerd 1 Wy W e won
ayr fs Tt feeedt 3 3w 4 T
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mf ti'@r -r&t fwarzs‘r FeWT WA

- foww W wd wEgs Ad g &
R AT AT ag & fr 7 T0zr O qFrA
AT ¥ wfunt €3 Tm F O AR E,
- % o qeg # ard wor F 97 9
Pt g At ecar wr A Qar & 4

MR DEPUTY-SPEAKER: Why

drag this party or that party? Why
bring in this party or that party?

ot wnwte Tw ol ¢ Farewer
g, foaatfedt &t ava 3T ag -
@ am wt amar g afew ag
o Gur Wi W ? F qx amw wr
I XWT AT

The victims who were terrified by
these sudden attacks ecould not
muster courage to report the inci-
dent to the police at night.

FAY 7 26 TRATT WX 106 NTEHT gu
Wt oarz § 3R wr ax gfasardt g
T OB I3 F wRT A igENa
w4 AT AT AT F gl ¥ araw
SO AT FE I 5T EY AR
arz o7 g ganT X As wT Ny
T & 9T A P-T T T RIAT E-
UE ER AT wigd § ¢

- qfew arei 7 oagr g wr
'{vzi-m;f xr fewr s ¢ @ oFr
'-qasﬂr § fa fadlt = fafl w7 & d@rs
“wgt o o Fw, afa wr & @A @
_:Wwww‘hﬁwwmﬁ Taw
;ﬁm mf m*mmﬂ‘ﬂ@

village (CA)
SR A 1 IAT whER wew F o,
T AAT ARy EaT st #rwra A
¥ Z1 917 A g AR wwdr §

T ¥ AN A AT I

il 5T I S gmT ¢, I
¥ WANTT 9T ¥y W, 96 GwE ¢,
Fg ot Wt A7 S T g AT
A ag F &, W}, % & AT AL
¥T TET 947 Z 1 FifE 7 ST
gy fegfa # afz wrorarly ¥1 gfew 37
w7 vy gy At g gfve fram &
for P geer qEAA & T W
weAT gl 7%, gNg TN W7 ) W TS
% & a1z g Wy waw | I@w
arfeg av fa I =feq W %% fear
TaT | ATHR IW IO AT T A TR I
T Fazag s e Fogafw
Sx F) ol qRHET WA WL TAFA 97
Gy %t T Iw T (AA fAG § _A
o T URATAIH I T &6 | GART HTTT
T T 21T Wil gk, 91 o wreas aw
grour g | R wrsang i g7 FTgHEN
st sty wr, ffaw S ST AT
ot §. T W G AT § | F AT
eaT & T ¥ Wi w e A A

Government is Government after all.

fa TR AT ETRITE T AT HAR AL E |
yhow € iy TEEd ¥W are
-twaﬁm'w_ﬂw Wy QAR
Pt A '
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t—sou!ﬁt!ﬂw ot wr ml
Additional relis? measures are under

oft Tn wac wdEdm )
That further relief measures are on
the way QeT FS R & & wawar )
The most inactive Government -consi-
ders actively and does not arrive at
a solution. ¥F waar € 3gar &1
whit *= & o wdl wg Wt
.:ﬁumaiﬁs

Adequate measures will be undertaken
immediately within 24 hours.
Y AT FTEW HY JAT T o

. SHRI X, BRAHMANANDA RED-
DY: Just now I have received in-

formation that one more person had
been arrested. This is now the sixth
man who has been arrested. Five
hed already been arrested.

SHRI' JAGANNATHRAO JOSHI:
What about Kalu Ram, the Chiet

Md
W()

SHRI JAGANNATHRAO :osm
pm:hmbenk%oﬂ.

vant ‘material and Mﬁm.

My mbmtmon h thtt lm nnd:t'i' :
this. police station is about 58 kilo-'.
metres and several villages are with-

in the jurisdiction of this police ‘sta-
tion. In fact there is patrolling every
day but they cannot go to one village
everyday, In fact, I have known that
on 21st and 22nd there was patroll-
ing even in this area. Unfortunately
when patrolling is in other areas,
these things happen. I agree with
you that this high-handed behaviour
of new rich or old rich does mot
seem to be good to us and we have
to put it down.

Therefore, it is the endeavour of
the police to see that they apprehend
the culprits and lodge a chargesheet.

So far as relief is concerned, the
relief which was rushed to them is
Rs. 50 and some other relief in the
form of rice, meat etc. was also rush-
ed to them. This was the immediate
step taken, What further relief and

how much of it should be given will
be done by the Delhi Administration,
I would also like to give my advice

to the Delhi Administration. -

o vl v, (i), | v

g agize, v faw wsmt‘ﬁmm;._ ;
XA g § ) P R gy
g en e fowdt wh ¥ gy
. feeREwentgt b Wkl
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Pl el A For, T ¥ gl &
el & ‘g Arat WY swdear §Y o,
& R SR oY O W e g

i'éﬁ'}&rmnmqﬂgm

fafey ¥ 4 et Y  amwr g

C e W T NERT B OOE W AR A

- feaft? dcafkagidraing w7

g7 ot Wt ¥ gaed S¥RTT AT Wy

- rffdE wrat? afe gt @ gfey

Age Faw it gw R aTdaTt

- -3werét & fe WY wTeRw graT §
w1y W & fog, ‘o, &, @Y, R AT

e 3w w1 W FRasl 1A ST Iar

gio g srw § W wrm afl
o A rd & fad o Gwr aFA

. R aArie forg 3 et oY o Y

QW WX AT IW A wwg T FA 4T
et 3 gl A wwifaw v
# amr 9 e 3w 1w e,
6 a<g ¥ AT A7 Qar 9w wF% ?

m.mﬁmﬁffnw aa'ﬁmr?_

aﬁwﬂmainagmrwqmgﬁs
Rrw HFART IR & wearr Ay g
wae A | A g wgr w
alm § fon aed gred ot aad §
ﬂtam%ﬁm ﬁfmwm
FOArEd ? Memf R g

'ﬁmﬂwﬁmwww AR by
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fat ar grw A § 7 !ﬁ&amg_
_ f g ok w5 % owrfaw §f o feeet §
aoa T § ? oY em o e DAy sy
o meent &Y wdrars § Qe wfen
wiifa s awd w% d 70T %7 @AT
e Y Wil | Qe gl WY ww
A & ey HIEHT AT A G AT
'vaamr wrfgq I :

SHRI K BRAHMANANDA
REDDY: Su'. this area—particularly,
this place—I say, there is no reasen
to apprehend, that it is a troubled
one. - In fact, it was at sbout 8-30 p.m.
that Shri Kalu Rem had come and
threatened them. This  thing . had
happened during midnight. As Mr.
Joshi mentioned, this thing happened
between 12 and 1 during midnight and

-the polite station is 10 km. away

ing took place here and their belong-
ings were lost and they were all in
a sort of a confused situation. The

police station is too far sway
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© [Shri K. Brahmananda Reddy]
through you, Sir, that watever action
Government is capable -of taking, will
be  taken; vigorous, effective and
quick action will be taken.

it wvefrew Wae : gewT ¥ agd o
wr ag aut & fr aga Fat @ werer w0
o7 T 91 WK g¥ ot Uew § o
v g 9 —

SHRI PRABODH
(Gurdaspur): Mr. Deputy-Speaker,
Sir, guite a lot of ground has
covered by my hon. friends. But
Sir, if it were an isolated phenome-
non, I would not have wasted the time
of the House or sought te move a Call
Attention Motion. This is the out-
come of a way of thinking which has
persisted in a very large section of
the gociety that they can get away
with anything that they can indulge
in murder or loot or rape. This is not
the only incident of its knid. Eevery-
day, in the newspapers, we read that
so many Harijans have been murdered,

! village (CAY

to remove the kind

E
|

done anything to remove that impres-
sion or that feeling among the privi-
leged people. India is now. free and
in free India, the poor are as much
human being as the rich. I would
only like to know from the hon. Home
Minister whether any systematic effort.
is being made by the Governmet pub-,
licity department or the propagande
department to remove such feelings
among the people who befors Inde-
E;ndence used to do whatever they
ed.

SHRI K. BRAHMANANDA REDDY:
None of ug here, including Govern-

ment, iy shedding any crocpdile tears.
We are shedding tears. It 'is not

_‘will not be correct. I fect; you Wil

B
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bedheounﬁu the efficient action
‘" that may be taken by - the police

' officers. When they are taking effec-

tive and speedy action, it is for us to
- encourage them to do it and to book
the culprits as quickly as possible.

Secondly, I do agree that the relief
afforded just now is not adequate. I
also submitted that the relief given
was Immediately given on the spot
. almost and therefore further relief,
in what way, how and how much
and all that will have to be considered
by the Delhi administration. I have
already made my submission regard-
ing that.

SHRI S, M. BANERJEE (Kanpur):
The plight of those who live in
jhuggiy and jhompris is sad. The hon.
Minister must realise that all of us
who have been elected to this House
or to the Metropolitan Council and
so on were elected not with the help
of the Bungalow-walag but with the
help of the jhuggi-walas.

In this particular case, some people
from that area came to me this mor-
ning and I was told that Kalu Ram the
contractor had been threstening them
since the last seven days that unless
they changed their loyalty and came
over to him, they would face serious
consequences.

I would like to know whether
any report verbal or in writ-
ing, was lodged in this regard by
Bassu or any other person in Mehrauli
PS. It so, why no action, no preven-
tive action, was taken? The hon.
Minister should know that no labour
law is applicable in the case of those
labourers who are working under the
contractorg in construction work. This
 is most unfortunate. Whether it is
the Wagles Act, Industrial Disputes
Act, Factories Act or even the Com-
pensation Act none is applicable in
their case. They have to live entirely
at the mercy of these contractors who

really bleed them to death sometimes
: l!terlbormlwunworkad:yfrm

‘Quéstion whether this inci-

oy them,
o w
M ‘¢histly murder of two in-

village (CA)

fants and burning of so many houses
will open the eyes of the Government
and they will see that the labour laws
are implemented in the case of con-
struction workers aiso. They come
from far-away places like Rajasthan,
Haryana and other places. They are
more than 2-3 lakh in number in Delhi
and as I said, they live at the mercy
of these contractors,

I am told this particular contractor
Kalu Ram engaged one of the retired
government officers to influence
various government departments to
give contracts to him. I would request
the hon. Minister to find out if Kalu
Ram who is the villain in this case was
engaged on any contract, directly or
indirectly or even remotely, concerned
with government work. He should be
blacklisted becawse he has done such
a heinous crime. After all he must
have been a father and how could he
burn g six month cld baby and one
year old baby? When Bosu was trying
to rescue the child he was also beaten,
The Home Minister should kindly
visit this area and console the workers,
not by giving 50 or 60. You may raise
it to 500. Workerg believe in their
worth and they can earn; that is not
the thing. ‘When he goes naturslly
the police officers will go along with
them and they will feel encouraged
angd secyre—the workers, Let him add-
ress the workers and tell them that
they will not suffer because Kalu Ram
is a contractor and he has money and
he has engaged a retired government
officer. I want to know whether any
enquiry would be instituted into the
horrible conditiong of those who live
in jhuggis, especially construction wor-
kers, If you visit those aress, they
create horror than pity. Those jhuggis
are sold for 500 or 1000. I am told
that sixty per cent of these jhuggis
are controlled not by those who stay
there but by big contractors who own
them and who use them for illicit
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Rajasthen because their salary is so
small and they are in debt.

Delhi ig a class I city and the mini-
mum wages Act is there and the wage
that one geis is 4.30, it is' much less
than Rs. 5. So my questions are: will
the hon. Minister kindly wvisit this
area, not at some distant date but
early, say tomorrow or the day after,
and restore confidence among them;
whether an investigation will be made
into the horrible conditiong of jhuggis,
whether 60 per cent of the jhuggis are
owned by big contractors and whether
the labour laws are not applic-
able to them. In that case
Kalu Ram or no Kalu Ram
they would have been protected.
That is why (Kalu Ram could threaten
them and set fire to the jhuggis and
burn two children. He may consult
the Labour Minister and say whether
the labour laws are implemented.

It should go on record that imme-
diate action was taken by the Lieut.
Governor. 1 am so happy. It is for
the first jime that it had happened.
1 also congratulate Mr, Bhagat, not
because his constituency was involved
but because of his vigilance. He took
active steps; a wonderful job was
done. He has been able to arrest this.
They must assure the workerg that
proper justice would be done.

SHRI K. BRAHMANANDA REDDY:
It is unfortunate; if as mentioned by
Shri Banerjee this Kaluram was
threatening, the residents of jhuggis,
nobody had complained. If some com-
plaint had been made that so and SO
had been threatening them with dire
consequences, if some report had been
made to the local polies station, pro-
bably the police would have ‘been oOn
the alert. However, it is unfortunate
that thig tragedy should have occurred,
I &m, just now, not aware whether
any labour law is applicable or not.
1 want to submit that so far as the
improvement of these jhuggis, ete, is
concerned, I am told, a scheme exists
and that is with the Ministry or Works
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village (CA) = .
1 would certaialy like to go and visit -

‘the area before this Sun

for myself and speak to the people re-
siding there, .

MR. DEPUTY-SPEAKER: Motion
for Election to Committee, Shri Vish-
wanath Pratap Singh.

PROF, MADHU DANDAVATE
(Rajapur): Sir, just one minute, A
very important develnpment has taken
place. Please permit me to raise a
very important matter. I have given
you a formal notice. I have requested
you to give me only one minute.

Today, a number of women are
staging dharna, a demonsiration, in
iront of the Prime Minister’s residence.
These ladies staged a demonstration
against rise in prices under the aus-
pices of the Anti-Price Rise Women
Samiti in Delhi and when the demons-
tration was taken to a meeting ar Red
Fort on 1st November, without know-
ing who the demonstrators were, the
Prime Minister commented in a pub-
lic meeting from the mike, saying,
“I xnow that these women who are
demonstrating against the rise in
prices are the women coming from the
families who are responsible for hoar-
ding and black-marketing.” That is
what she said. (Interruptions). A let-
ter was written to the Prime Minister,
giving the names of the demonstrators:
They are working women, To protest
apainst the irresponsible statement of
the Prime Minister, they are staging
a dharna in front of the Prime Mini~
ster's house today. The police have
prevented them from going to the
Prime Minister's house. About a mile
away from the Prime Minister's house,
the police has stopped them....(Inter-
ruptions). :

MR. DEPUTY-SPEAKER. Shri
Vishwanath Pratap Singh. :



